
Papers Laid CHATI&A 8,1889 (SAKA) Papers Laid 2586

wiOwmvfgt 1 fu fw j wro 
3#  1 * w $ « n * r  *r t
fln N r  i t v r r  g w t  ^ *r  i

Mr. Speaker: I have allowed a dis-
cussion on this under rule 193. There-
fore! it can be taken up some time
later. I shall fix some time for it.
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Some hon. Members rose—
Mr. Speaker: Order, order. 1 would

request all hon. Members to resume
their seats. Now, Papers to be Laid
on the Table.

12.28 hrs.

PAPERS LAID ON THE TABLE
No t if ic a t io n  o r  t h e  M x n c s  a n d

I^ n x r a l s  (R e g u l a t io n )  a n d
D e v e l o pme n t , A c t , Et c .

The Minister of Steel, Mines and
Metals (Dr. Cbenna Beddy): I beg
to lay on the Table:—

(1) A  copy of Notification No.
G.S.R, 124 published in
Gazette of India dated th® 
28th January, 1967, under
sub-section (1) of section 28 
ct die Mines and Minerals
(Regulation add Develop-

ment) Act 1967, declaring salt
petrt  to be a minor mineral

[Placed in the Library. See
No. LT-118/87],

(2) (i) A  copy at the Annual-
Report of the Hindustan

Steel Limited, Ranchi, for
the year 1965-66, along with
the Audited Accounts and
the comments of the Com-
ptroller and Auditor General
thereon, under sub-section
(1) of section 619A of the
Companies Act, 1956. 
[Placed in the Library See
No LT-119/67 ]

(ii) Review by the Government
on the working of the above
Company. [Placed in the
Library. See No LT-119/67.]

(3) (i) A copy of the Annual
Report of the National Coal
Development Corporation
Limited, Ranchi, for the year
1965-66 along with the Audi-
ted Accounts and the com-
ments of the Comptroller and
Auditor General thereon, un-
der sub-section (1) of sec-
tion 619A of the Companies
Act, 1956.

(ii) Review by the Government
on the working of the above
Corporation. [Placed in the
Library See No LT-120/67.]

A n n u a l  Re po s t  o f  Umvrasirr g r a n t s
Co m m is s io n , 1985-66.

The Minister wf Education (Dr.
Trlgnna Sen): I toeg to lay on the
Table a copy of the Annual Report of
the University Grants Commission
for the year 1965-66, under section
18 of the University Grants Commis-
sion Act, 1956. [Placed tn the Library. 
See No. LT-121/67]

In d ia n  T e l e g r a ph  (T h ir d  A m e n d -
m e n t ) Ru ix s

The Minister of Parliamentary
Affarte a id  Ccmmttnldattons (Dr.
ftam Sabhag Singh): I beg to lay on
the Table a copy of the Indian Tele-
graph (Third Amendment) Rule*


